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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL '

HYDERABAD BENCH : AT HYDERABAD.
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DA, 1625/93

Smt. T. Sugassla
Us

1. The Assistant Enginagr,
Bellampalli, Karimnagar Dist.

. Ze+ IN8 Senior Divisional Enginsgp,

N/BG/, South Centpal Railuays,
Secunderabed,
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Dt. of oecgg;on ; 19.1.94.

o Applicant.

South Central Railway, BG Division,

Sanchalan Bhavan, Secundarabad.
4. Tha Genseral Manager,
South Centpal Railuays,

Counsal for the Applicént

Lounsai ror the Respondents

THE HON'8LE SHRI A.B. GORTHI

THE HNM'OI C SUDT T CrUAMnOACCZ ItARA

Mr.

s

: Mr. 3.R. Gopal Rao
3¢ for Rlys.

N.Krishna Rag

MEMBER '(ADMN. )
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O.Ao 1625/93 I Dt., of DéﬂiSiDn H 19.1.94-
|

ORDER

I As per Hon'ble Shri A.B8. Gorthi, Member (Admn.) 1§

The applicant is the widow of Late Rayamallu
Komaraiaeh who was working &s a Gangman under‘CPUI,
Sirpur Kagaznagar. He was involved in a case of murder

for which ecriminal proceedings were institutsd. He

i ' !
was hewewer- acquitted by the lsarned AddiFianal Sessions
Judge, Sscunderabad., He however apprehanﬂed dangser to

his life if he joined duty at the same place and thersfore

raquested the authorities concerned to transfer him

. cca .
to some other place. His raguest was not g d. <L

On the other hand he was charged for being abssnt uithoﬁt

lesave and uaé removad from service. He appealed to the
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but the respondents did not give any decls;on) Rere 2

~ after the death of the individual, the d@ﬁou‘(the applicant)

preferrad an appsal to the Divisional Railway Manager BG
Division, Secunderabad as can be | seen Prom Annexure 5

to the OA, UWe are informed by the learned counsel for
the applicant, that the said petition from ths applicant

is yet to be gisposed of,

2e In tha afore stated circumstancas, we deem it

just and proper to dispose of this application at the

admission stage itself with a direction to' the ‘Divisional

Railway Manager, BG Oivision, Secunderabad (respondent No.3)
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Copy
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the_)
to consider ths appeals mads byAhusband of the
[

applicant as also the applicant harself, and dispose

y

them of by means of a reasonsg:order. The raspondent

LviR , ‘
shall comply&this order within a period of 3 months

from the date of receipt of this judgement,

3. Should the applicant feel agqrisved by tne

fpinal order of the Divisional Railwsy Manager, BG
' e
Division, Secunderabad, it will be open to har

to proceed further in the matt35 in aecordance with
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{T.CHHNDRASEKHARA Rsogyf/ ~ (A.8. GORTHI)

MEMRER {1IDL. )

Dated : Tha 19th January 94,
(Dictated in Open Court)
/ﬂ/‘%l/
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spr : dﬁé&%y ‘Ragiétraryﬁmgiﬂ)

tos=
The Assistant Engineer, Ballampalli, Karimnagar District.

2. The Senior Divisional Enginesr, N/BG, South Central Railway,
Secunderabad., : .

3. The Divisional Rajiluay Manager, South Central Railway, BG Divi-
sion, Sanchalan Bhavan, Secundsrabad.

4, The General Managsr, South Central Railways, Railnilayam, Sec'bac

5 One copy to Sri. N.Krishna Rao, advocate, Flat No.10,Block No.7,
MIGH-II, APHB Colony, Baghlingampally, Hyd-=44.

6. One copy to Sri. J.R.Gopal Rao, SC for Rlys, CAT, Hyd.

7. One copy to Library, CAT, Hyd.
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TYPED BY COMPARED By ¥ 7 .
CHECKEL BY APFPROVED BY :
. IN THE c TRAL ALMINT ”TRATI VE TRIBUNAL
ERABAD BENCH s HYDERALEAD
THE HON! BLE MR.JOGTICE V. \TL.“_.L:P‘DI-\I RAO
. VICE-CHAT EMAN
AND|
MLt b —e - - TTe= ! ]
AND
THE HON'BLE MR,T.CHANDRASEKHAR REDDY
: , MEMBER(J)
ALKJ :
THE HON'BLE MB_R. ANCIADA TAT armesme e
Dateds |2 1 tl-199%
ORBEBR/JULGMENT T
L T Taorv waion
iﬁ'\;
O.A.No, [Ce ﬁcﬂ
% .NQ«-‘-"“' ("'"'E‘u WP -—"HL\
A_r‘lrnirt%'* N T TR
'§Sggg6 of: w1th dlrectlons.
Dimvizeegd,

Dismssed as withdrawn,
D smil\sged for_default.
Re jeqted/Craered,

No ordér as to costs.
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